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No, 251

Constitution of the MHOuse Committee

Hon'ble Members would recall that at its sittihg
held on 27 August, 1997 the following Resolution was passed by
the Delhi Legislative Assemblys

"This House recommends that a 5-Member Commnittee
with suitable term o, reference, be appointed

by the lHon'ble Speaker to look into the
violation of building laws, etc, in the
construction of Redisson Hotel and Park Royal
Hotel . "

Accordingly, Hon'ble Speaker is pleased to constitute
a House Committee ooAMbesswijeaticonsisting of the following
Menbers :-

L5 Xm., Purnima Sethi Cnairperson
2. Shri P.X, Chandla Member
3 Shri Dharam Dev Solaniki Member
4, Smt. Krishna Tirath - Membear
=7 Shri Shoeib Igbal Member

Shri P.W, Gupta will be ex-officio Secretary to the
Comnittee,

The terms of reference of the Committee would be
as under :- ]
to inquire into =-

(a) the extent of viula&%en of building bye-laws in
the construction ofJRoyal Hotel at Hehru Place
and Keddison Hotel at National Highway No. 8

(b) Connivance between various official agencies and
the builder in the sanction of the building plans.

(c) Negligence of the various autherities involved: in

allowing the construction of these Hotels in
violation of building bye-laws,
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(d)

(e)

whether right of way of the National
tlighway has bs=en infringed by the
construction of Reddison Hotel and
wnethe- there is encroachment on the
road etec,

Issue of completion Certificate to

the Park Royal tHotel in violation of
the building bye-laws, if any,

)

P.N, GUPTA
SECRETARY



